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CENTRAL ADMINISTRAT IVE TRIBUNAL
HYDERABAD BENIH ; HYDERABAD

ORTGINAL APpLIcATION NO. \\3 OF 1992

75
Shri ) ?JQLL“*“J”QCQ" S

__Applicant (s) | 1 "‘

Versus

. .’
@M) ‘SG/UZ) - Lo bt o |

I

4 1

Respondent (s )

o+ This Application has been submitted to the Tribunal by .

nmnT."7’j/L2¢z¢fimA~AffJC”“““7OH~5Lq . Advocate

under Section 19 of the Administrative Tribunal Act, 1985 and

same has been scrutinised with reference to the points mentioned-—""

P

in check list in the light of the provisions contained-in- the .

;  Administrative Tribunal (Procedure) Rules, 1987.

The Application has been in order and may be listed

]

fog. admission on T,

Scrutiny oft e




Particulars to be examined Endorsement as to result of examination '.":.
8. Has the index of documents been filed and has the  { K
paging been done properly ? /"ut L
9, Have the chronological details of represcﬁtations
made and the outcome of such representation been - ‘7/,
indicated in the application ? : ‘
10. Is the matter raiscd in ’the application pending
before any court of law or any other Bench of the L]
Tribunal ?
11. Are the application/duplicate copy/fspare copies
signed ? C)
12. Are extra copies of the application with annexures
filed.
{a) Identical with the original Cz
(b} Defective , L
¢) Wanting in Annexures ‘.
NO e e [Page Nos. ... vervveeanienind? N,
d Distinctly Typed ?
13. Have full size envelopes bearing full address of 7
the Respondents been filed 1
14, Are the given addresses, the registered addresses ? 3
15, Do the names of the parties started in.the copies, S
tally with those indicated in the application ?
16. Are the translations certified to be true or sup- o b
ported by an aff.davit affirming that they are '
true ? ‘
;l
17. Are the facts for the case mentione under item i
No. 6 of the application, B
{a) Concise ? C
{b} Under Distinct heads? o
(c) Numbered consecutively ? = |
(d) Typed in double spacc on one side of the “@ !
paper ?
18,

Have the particulars for interim order prayed for,
stated with reasons? L]

A G
4
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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH.
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APPLICANT (S).
RESPONDENT (S}.. (“1 ~ fc’/tf(? PLA \f-—=" !\_%-@m

Particulars to be examined Endorsement as to result
' of examination

1. is the application Competent ?

2 {a) Is the application in the prescribed form ? (7
{b) TIs the application in paper book form ? (

{¢) Have prescribed number complete sets of the
v - application been filed ?

3 Is the application in time ? ._,L
If not by how many days is it beyond time ?

His sufficient cause for nov making the apphca-
tion in time, stated ?

4. Has the document of authorisation [ Vakalat
name been filed ? - ' UK

5. fs the application accompanied by B.D./I.P.O.
for Rs. 50/-%7 Number of B.D.|[IP.O. to be
recorded,

_‘_/\

6. Has the copy/copies of the vrder (s) against wrl'licl:i
Y the application is made, been filed ?

7. (a} Have the copies of the documents relied upon
« by the applicant and mentioned in the appli-
: cation been filed ?

(b) Have the documents referred to in (a) above
duly attested and numbeyed accordingly ?

(c) Are the documents referred to in (a) above
neatly typed in double space ?
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IN THE CENTRAL ADMINOSTRATIVE THIBUNAL: ADDITIONAL BENCH
Cot~ :
A /34vﬁéL AT HYDERABAD,JM_.H-

0.A.No, ]LL;EE%ﬁ 0P192;L

Between.

.‘w . -
\rws ‘Hamaiah and 12 others = _ Applicants.

And

HE N2\
£ RECEIVEDYS)
&n 7 0EC199] "‘ ]
sult m "

N onde@n-izfv'
'eb d Bﬁ“

Union of India, R p by
“he Geperal Managér
« " South gentral Raillway,
Rail Nilayam, Securjderabad. (A.P) ,
-and 2 others

. MATERIAL PAPER INDEX |

- S o ' .
_ _?S.No. Contents Anx No Page No.
1? Or1g1nal Application
: 2,¥ 7 Representatlon - 25-3-1991 I =3
*~ 3, Impugned order 26-11-1991 11 -
A-" - 'SE ,..'p,l‘o\,o\ C,'Q'a‘d»\ﬂm{mﬁq‘ 239,.%‘} ) W 10 .
All the above documents are true copies of ori inals only.
| Hyderabad, ' _ E CgZ%i;L(
%fte 8. 12,1991 - ounsel for appliacntfd —

et o
V‘%v\/ﬂ\\ .

rn =S B



IN THE CENTRAL ADMINIZTRATIVE TRIBUNAL AT HYDERABAD
‘/L CHRONOLOGICAL STAMENT OF EVENTS.

L,

== b

ate . . Event
‘ ] - - ) - )
\ : 1. 1997 Appli;ants are engaged
< as casual labours
2. 1987 Attained Temporary
} _ Status __'
_5 3. 25-3-1991 Applicants made Representation.
4, 26'-11-1991 Impugned Order issued |
P e e T
-
4 ~Z
/Counsel for Applica N
g
y .
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N
APPLICATION! | UKDERI SECTIONLICIOF THE {14
“' ADMINISTRATIVE ' TRIBUNALS: ACT, 11985,
_-““ e
\ : Dateiof filing: i
|
A ‘
v Registration fMumber:
' SIGNATURE! OF! THE REGISTRAR! ! | !
j%,- ' IN TME‘@ENTR&LEABMINISTRATIVEETRIBUKAL}iHYDERABADSBEECH#?-i
W ‘ ' '
g X AT HYDERABADS i1 {
b =
. C.A. i v, | gy
.?t ; ;
BETWEEN! § { ¢
» 1) s.Rahaiah

$/c $hril{Chinha Venkétasubbaiah
ﬂged?ébout 39 years,

€asual Labour, Office of the
Permanent-way Inspéctor,s,c.Rly,i
South‘Central Railway,

Giddalur, Prakasam Distfict(A.P)} 1]

2) A.Balaiah,
'S/E;Polaiah,
_2ged about 35 years
Casual Labomr, Office of the
Permanent—ﬁay Inspector, 5.C.R1Y, }
Giddalur, Prékasam Dist{A. P}t 14
3)‘A.El£a} aged ‘about 35 vears
S/o Abraham, Casual Labour,
Offide of the Permanent-way

Inspector; S.C.Rallway, Giddalur,
Prakasam District; A.P.i |

Contd..2.
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4)

5)

&)

7)

8)

haded 2. '..""!

P.Kohdhiah; !

aged about 35 yearé,

Casukl Labour, S.C.Rly,| -
Cffiece of the Permanent-way
Inspector, Giddéiur,

Prakasam District, {A.Pi) ! i

P,¥Nagaiah, -

aged about 36 vears,

S/o P.Nafaiah,

Casual Labour, S.C.RlY, 1}
Office of the Permanent-way
Inspéctor, ' Giddalur,
Prakasam district; (B.P4) i
B. Thirtpal,

aged about 32-years;‘
$/o B.Nagaiah,
c$um.ummm,skxmyﬁ
Office of the Permaneﬁt-way
Inspéector, Giddalur,

Prakasam District. (A.P)! |:

P.Chinna Devaiah,

aged about 32 years,

S/0 P.Pedda Venkataiah,
Casual Labour, Office of-
thé Pzrmanent-way inspector,
S.C.R1¥, } Giddalur, .

Prakasam District. (A.F): it

P.Ascervadam aged about 35 vyears,

8/0 P.Isaat, Casukl Labour,

Office of: the Permanent-way

Inspéctor,fS.C.Rly,iGiddalur,

Przkasam Distkict. (B.P,’ |




3
e 9) Ch.Vénkoji;' .

aged about 35 years,

A e DL It L el
~ Casual Labour, Offite of

the Permanent-ﬁay Inspsctor,

éiddalur, B.C.Rly, : Giddalur,

4 : Prakasam District. (A.P)i !

10)K.Pr5kasam,-aged about 32 years,
s/o K.John; Casuai Laﬁour, g
. Offite of:'the Permaneht-way
InspéctOr,és.C.Rly,ﬁGiddalur,

SHEE N . Prakasam District. (A.P)} ::

o “il)Ch.Srihivasulu, éged about 33 years,
. S/o Venkata, Casual Labour,
Offiecd of the Permanent-way
-Inspector, S.C.RLly, 'Giddalur,

Prakasam District.. (A.P):

. 12) P.Israil, aged about 35 years,
S/O'P.Musalaiah, Casual Lébour,
Office of the Permanent-way

( ¢ ) Inspector, S.C.Rly, :Surtrkak

£

Giddalur, Prakasam district (A.P}:

~ 13) L.Prabhudass, aged about 40 vears,
' S/o0 L.Isaac, |

.- Casudal Labour, Office of the
Pirmanent-way Inspéctor,

Giddalur, Prakasam District (A.P)1I

AND t.

¥) Uhion of India, represented
by the General Manager,
South Central Railway,
RaillNilayam, Securderabad (A.P))

«+ RPPRICANTS!:1:

I..4
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2} Thé Chief Admihistrativei
Officer {Construction),

South Central Railway,

Secundérabad {(A.P)]

3) Thé Senior Divigional
Personnel Offic¢er,
South Central Railway,
Guntakal, Anantapur Distiict,

(A.D)L t} RESPQIDENTS| |}

DETATLS 1 CF { aPPLIGATT ONE L} |

1. | PEARTICUEARS|OFITHE ADPLICAWTS:Z: I

The details of the applicants are the same
as stated in the cause title and their address for
gservice of all hotices-and processges is that of
their counsel ShrilT.Lakshminarayana, AdVOC&t@fﬁwﬂQ“2‘\g§k$2

Baghj Amberbet, - Hyderabad.

2. - PARTICULARS! OF! THE " RESPONDENTS k4 | 1

The particulars of the zbove-named
respondents for service. of all notices ang
3
processes are the same as stated in the cause
titles

3. PARTECULARSE O THE ORLERY ACAT ST WHICH: ' |
APPLICATTON! 151 FALED 21§

a) ORDER NUMBER: } - G/P-207/IV/CN/TB/CL} 1

L) DATEp 1) ' 26-11-1991 |
Senior Divigional

Personnel Cfficer, S.C.Rly,
Guntakal. “(Respt-3 herein).

c) PASSEDIBY} 4.1

0005.
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The applicants are Casual, Lebourers in|the ,
Engiheering|Depa¥tmentﬁ(OpeniLineD who are working
in the seniority uniti of the Permanent.way Inspector,::
south central Railway, Giddalur, Prakasam District t
in Guntakal Raillay Divibkion. of South Central Railway.:
They} got temporary;status and eagerly waitingtfor
permanent. absorptiom after screening and empahelment -
as regularigangmen/laséarstin.their section. But |
the Respdndents are posting Casual Labourers from
other seniority units and also from Project-Construction
department from time to .time on regular basis which
far exceeded 2&¥A' 33-1/3% quota thereby depriving
the applicants from getting regular absorption as
gangmen in thelr own parent/seniority unit. |
Respondent No.3lheremgave orders in the impugned
letter. dated 26~11~1991 posting ‘18 Project Labotrers
to Permanent-way section, Giddalur against existing
' vacancies depriving abserption chances of applicants
which should be_declared as illegal and that
applicants should be considered for rsgular absorption

against the existing vacancies.

&. | JURISDICTION @FITHE}TRIBWNAL‘:;Ie;|/5;z<3.up T\ ek

The applicants declare that this original
application arises within . the jurisdiction of +he
Honfble;Trib&nal in as much as the applicants are
residing at Giddalur while the Respondents No.3:
is-l@cgted,at Guntakal and Respondents No.liand 2
located at Secunderabad which are all within the
stat@ oflAndhra Pradesh. The applicants further
submit. that the cause of zction arose at Giddelur

within the State of Andhra Pradesh. Hence the 6
* "



b

g‘
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Hon'blel Tribunal has got jurisdiction to entertain

this application.

5. LIMIERLECH%U&DLR!SECTE@N’21&1(3)&@!i
OF THES ADMINISTRATIVE The BUNALGE * , §
MCT,11985: =}

The applicants further declare that-the
acplication is within the limitation as

prescribed under Rulet2l (i) (a))oftthe Administrative

-Tribunals Act, 11985 in' as much as the impugned '

order is dated 26-1121991 and this application is

filed*within one year from that date.,

6., + FACTES}bFiTHEI CASEELL|)

6.1 -Phe Epplicants most respectfully submit that
they were originaliy engaged as: Casual Labourers

on daily wages in the permanent-way- Tnspector's |
sectlon, Giddalur, Guntakal D1v151on of South.

Central Railway. Zfr The section is treated as a
separate unit for engagement of labour and for their
absorption'in future acRdnst vVacancies. The Section
comes within the jurisdicticn of the Engineering
OpentLineibepattment'cf the Railway, Afteri fulfilling
the conditiong réquired, they were conferred the
status of temporary railway servants with atténdant
service benefits. Theythave been working in this
section and waiting eagerly for sCreening, empanelment
and permanent absorption as Gangmen, The gervice
particulars of the applicants are furnished below for
ready reference at a glance _

—-..-..-...——_.—..--—-..--..(.-.—.-._—...4._..-.—-...----....._-..-———.—u.-.-»--—.—-——-.-.-..m-n—-.— e e —— = - —

Name Datelof initial Datetof Tempd - R:LAM&
encagement. rary status.
1) s. Ramalah 10-9-1977 19-12-1987 -

v

...‘..7
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......-—.-n—....-.—._._._...-.-,.....u...-.....-......_—_.--..u.....s.-...n.—-'-.‘..-.-..—.-._-—-.--_..........._..—-..-.-.._..._....v 1 i

Mame ¢ Dateiof*inin Dateiof

tial engage- temporary REMakKS !
ment. - status
2. A.Balaiah 10-9-1977 1-10-1989 Stopved from
~ May, 199C,
3. A.Eligh 10~9-1077 ~do-
"4, P,Rondaiah ~d0~ 19*12—87“
5.'P.Nagaiah ~do- ~GOm~
6e B.Tirubal- -Go- 28-3-1988 .
7. P.Chinha Pevaiah .=  -do- ~do-
8. P.Aseeivadam udof ~d0-
9. Ch.Venkoji ~do- -do~
10; K.Prakasam ~3o— 7§éé§1?$§
kix Ghxgxesnsyasiiix REERETR | DodukRRR |
2% BITRXFEIRAXKENNK, ¢ |
11, Ch.Sreenivasulu. 10-11277 5-11-1988 :
12. P.Israil 10-9-1977 ;do-
13, L.Prabhudass . 10~5-1972 + - _do-
6e2 14 The applicants submit that in the Engineering;&

department (Opep?Linei,~the seniority unit of casual
labourers is that of the section of the Permanent-way
"Iﬁspéctor“ int terms: of the South: Central Railway

.
Serial Circilar Xo.64/1987 communicated in letter
No.P/E/407/Project/CL. dated 23-4-1987. (AnneiTi P- /@)
Pransfer. of casval labourers Ffrom one senioriﬁy unit
to another.seniority unit can bé done at. the logs of
seniority and the casual 1abour¢rx seeking such transfer
of the seniority unit will have to take bottom-most
seniority. Thelintefests of the Cagual Labourers in
each seniority:.unit are thus.legally protected. from

induction of casual labourers of other upnits in-between,
IIO.8




A
'd
—

B, |
Whenithere are norcasual'lebourers waiting for
engagement, it is only then the unemployed casual
labourers from other units can be engagéd since
engagément of “freshers" astcasual laboursr is
banned by the Railway Administg#ation save in the
case ‘of train accidents, breaches etc., on obtaining
Geneiral.Manager's permission for the purpose oOf

quick restoration of tracks, bridges and traffic

affected in such train accidents, breaches etC.,.

6.3 Whilé it was so, the apelicants submit that
tiﬁe and again, c%sual labourers from other geniority
sections are brought and engaged in Giddalur section
ignoring:the loczl casual labourefs.'Following Casual
Labourers were broudght from other sectiQns and

were engaged in.Giddélur section and were
subsequently ebsorbed on regular basis as Gangrhen

against vacancies despite protests made by the local

‘casual labourers affected by the illegal process:- |

1. B.Adinérayana

2. Xakarla Chenhaiah

3. N.Eswaraiah

4, Manné Doraswamy

5. Ch.S3rimannarayana

6. Shaik Khasim Vali -
7.&%¢&muwma

~

8, P.Devavaram.

Again, another 21 Casual Labourers belong to .
Constructiqn Engineering  projects under the controi

of the Chief Admihistrative Offiber(Conétruction), |
South Central Raillzay,Secuhderabad (CAOR/C/S5C}in short)
and Respbrdent Ho.2 herein, were brought £rom the

unit of‘Permanenémway Inspector/Complete Track.

Renefrals/Nandyal (PYI/CTR/NDL ih'short) coming under
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—— G
thé control’bf CAOR7CVS¢f§ha were absorbed as gangmen Sy
in Giddalur seétion during: the year 1990.91. To mhbke
way for this, the absorption orders already given
in favour-of applicants No.lito 4 herein were cancelled
and sent:rback as casual labourers. Following are the '
21‘project‘casual labourers absorbed in Gidd;lur Sections=
1, P.Subbarayudu
" 2. Y.Subbaigh .
3. Jutur Khassim
4. M.L.K,Nafpasimhulu
5. A.Vetkataramnudu
6. K.V.Y.Balasubharayudu
7. Y.Thirupal
8. Garlapati-Pullaish
2. S.ZSamuel
10. Midde Fhimhanna .
11. Minné Maddileti |
12. K.Madannaf".
13. K.Agbhsteen:
14, Rangéswamy
15, é{Baiuau i
16, BiChiSibbarayudu]
17. G.Philips
18, DiIswaraiah
19, L.Isséé
20. H.Subbérayudu
21, Pedda Kistaiah
Tt is also not uncommon that Casual Labourers from
OpentLineisections of different seniority units having
been brought into Giddalur ssction and absorbed as
regular gangmen before the claims of the local casual

labourers wers considered., Eveninow 13 casual labourers
10
- 8
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belonginé to other units of Open!{LinsiEngiteering
Depaftmeﬁt are working in Giddalur Secticn. While
it is éo, neérly 42 casual labourers of Giddalur
section ére fqrced to goout and work in distant
CoenilinetEngineering depaftmental units under

the control of Pegrmanent-way Inspéctors, Krishna

and ShrilKalahasti (in short PWI/XKSN and PWI/KHT)Li+¢

The easuél iabourers of Giddalur section are thus
deprivéd of‘their working and for permarent absofption
in Giddalur séc£ion due to the defective policy

adopted by the Respéﬁdents¢ The Policy laid down

with regard to absorption of project casual labour

of Construction department into the OpeniLinelEngineering
bepaitmeﬁt is that-33.1/3% ofithe vacancies in the
Open!Line!department have to be earmarked in each
screening which is taken up every year., After

éSSQSSing number of vacancies,-l/de cf the vacancies
have tc be ecarmarked for allotment to the Projéct'

casual lébour as stipulated in. Railway Board's letter '
dated 23-4-1987, (anne-jf_ P_ /6 ). The broject labour
Wwho ére thus empannelled after screening, against 1/3rd .
quota haée to b€ filled within a period of one year of
the said.screening and empanelment. All the above:
mentioneé 29 casual labours (batch-~1..8 plus batch-2..21%..
mentioned above) belonged tc the Project Department and
with their absorption the QHota is far-exceeded.
Theréfore, the applicants made written representation
dated 2B-3-1991 to the authorities through prover channel
(marked as Anne;izl P- ). ) for cenducting immediate
review of the strength-of project labour. absorbcd in
Giddalur section and remove the excess, staff.so that the .1

local casual labour including the applicants would stand
l I ' .“11];
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controlling the service matters of all staff in the

°-11?:*ir;
for absorptions :as regular gangmen against the |
vacancies of gangmen.' The guthorities did not take
remedial action; and no: heed was paid to the
representation dated 25-3=1991 (Annei_j:;P— | daf

the applicants. Thus, the ingustice is perpetuated.

6a4 The Respondentlmb.3ewho is responsible for

division, issued the impugned order dated 26-11-19¢1
(Anne+:ﬂ: P- ?ﬁﬁ) posting in all 240 projec# casual
labourers working under the administrative control of
the CaOR/C/SC;} réspondent No.2therein and under the
immediate control of the Deputy Chief Engineer(Consﬁrec—
tion), South Central Railway, Réichur,rKarnataka state,
the Divigional Engineer{Construction) South Central
Railway,‘Guntékal, Anantapur Disttrict, Andhta Pradesgh,
the Divisional Engineer (Construction) ofiSouth Central
Railway, Tirupathi, Andhra Pradesh and the Executive
Engiheer(Construction/Doubling) Soﬁth Central Rzilway,
Guntikal, anantapur Disttrict, -Andhfra Pradesh who are
2ll within the territorial jurisdiction of Guntakal

Railway Diviéion. Thesé 240 project labour are given

‘regular posting orders as Gangmen/Khaldsis in scale

Rg,770~1025/Rs.750-940 (RSRE) linlthe Opent'Line Enginsering
Permanent~way Inspectors' section of Guntikal Divikion
including Giddalur Section. In this impugned order,
following 18 pearsons with serial nuomber in the impugned
order are being posted to Giddalur Section against existing

vacanciegs:s- |

‘ Name & Sl.¥o. in the
E' - bt i g impughedt brgebil g

l. ¥.Chinnaiah

S/0.1K.Desaiah., 159
2. S.Sreeramuilu
S/c Chinna Sunkappa 206

t¢¢12 !
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i w WeEnmel, Srl.fo. in the
' St oo dmpugned ordei.:
3. N.Vernkataramudu, 215

S/o Venkatesulu. *5% -
4, MN.Lasshmanna

s/0 lettigallu ‘ 216
5. A.Sudhakara Reddy

3/0 C.R.Reddy. 218
6. S.Basah, .

s/c Kadhar Valis 219
7. A.Ramakrishna,

3/0 Peddeénna 220
8. K.CGopihatha Rao,:

8/0 K.Krishna Rao ! 221
9, U.Nlagabhusanam

S/0 MNarayana 222

10, Jaffer Khan:

s/o Mahabook Khan! 223 R

11, D.Hahumanthu,

- 8/0 Rarulu o224

12, V.Hanumanthu

$/0 Banjéeva 225

13, D.Lakshminarayvana,:

3/0 Narayanappa - 226

14, vMohah Reddy,

S/o0 Pullia Reddy. ‘ 227

15. PB.Srinivasa Raoc,| .

S/0 Beshagiri Rao.i 228

16, i.Cbulapathi

S/o Dnnurappa 229

17. M.Chenchuramaiah :

S/0 Pothaiah 230

18. Narasimhulu

8/0 Ganganna 232

The posting of the above Project Labour to Giddalur.
Section agéinst existing vacancies will deprive the
applicants from apbsorption into permanent service
causing irreparable loss to the careers. If these
persons are not posted to Giddalur Section, the
applicants bezing senior_caéual labourers would stand
for émpanelm@ht and absorption in regular vécancies
in their parent unit of Giddalur section, With:the
fresh posting of the above 18 project labour to

...13
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Giédalur section, the quota prescribed for them
far more exceeded which is a serious infraction:
of rules and regulations stipulated by the
Rail¥ay Admihistration. The impugned order, to
the gxtent-éf posting-of the above-said i8 ‘
projéct labourers against vacancies of Gangren
in Gidadalur section, is therefore arbitrary, illecgal
and violative of Articles-14 and 16 of the
Constitution of India and liable to'be declared
invalid. The &pplicants claims should be considered
for the absorption against the existing vacancies

in Giddalur Section.

6.5 The &pplicants huibly submit that there are
only 18 vacancies of gangmen available at present
in Giddalur section and if the above-mentioned 18

casual labourers of Froject-Construction department

are posted, thers will not be any vacancy left for

the applicantS'and there is'no apportunity to get

. ‘

regular posting in near future, causing irreparable
loss and injury to the applicants. Due to the
defective pélicy adopted by the Respbndents, as many
as 42 Casual Labourerstbelonging to Giddalur Section
were forced to work in the sections under PWI/KSN it}
and PWI/KHT o6n|the one hand and 13 Casual Labourers
of othersPWIs?$Un§ts cf. Cpenf Line: department are
posted to Giddalur Sectien and now wofkinga The |
vacancies caused from time to time are filled by
posting Project~Labourers and the impugméd order is

one the latest in this process which is required to

'be declared illegal to the extent it purports to

post 18 above-mentioned casual labourers against

vacancies in Giddalur Section, as being arbitrary,

unreasonable; violative of:Articles-14 and 16 of the ..14
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Constituvticen oFf India.

7. MAIN} RELIEF SOUGHT) FOR: M) 11

For the reasons. mentioned zbove, it is
prayed that this Hon'blei Tribunal may be pleased
to declare the action of ﬁhg Respondents in
posting the 18 project-construction Casual
Labourers és regular Géngmen/Kalasis in Giddalur
section shown against serial Nos 159, 206, 215 to
230 and 232 of the third Respondent's impugned
order dated 26-11-1991 (Anné« L P-4-9) as.illegal
and declare the impugned order to that extent as
unreasonable, illegal, arbitrary and vi&lative
of Articles-14 and 16 of the Coﬁstitution of India
and further direct thé Respendents ﬁo congider the
appliéants for absorption against the existing
vacancies in their own parent seniority unit cof
Giddalur section, and grant such other or further
order or orders as this Hon'ble!Tribunal may deem

fit and proper in the ¢ircumstances of the case..

8. INTERIMIRELIEF | SOUGHT | FOR: 44 | |

The Hon;ble!Tribﬁnal may be pleased to issue

intérim order in the interest of justice to -

i) suspending the operation of the'impugnedr
oxder datedl26-11-1991 in so far as the.
posting of 18 casual labourers against
serial Wos 159, 206, 215 to 230 and 232
is concerned

ii) directing the Respondent 1o.2'herein to
issue immediate instructions to his
subordinate Officers viz' (a) Deputy Chief

Engireer(Construction), South Central Railivay,

Raichur, Karnataka State ee.l5
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(b) Divisional Engiieer(Con$truction) !

south Central Railway, Guntakal, Anantapur
District, . Andhra Pradesh; (c) Divisional

. Engineer {Construction} South:Central Railway
Tirupathi, Andhra Pradésh and (d) Executivé
Engi?eer(Con%?ruction/doublin@) Sctith Central
Railway, Guntekal, Anantapur District, A.P.t |
not to relieve the above-mentioned 18 casual
project labourers for joining in Giddalur

Section; till. final disposal.of the mmxm case

{c) tojconsider the applicants for posting against

existing vacancies-in Giddalur Section

and grantssuch otherior further order or orders as
this Hon?@lei?ribhnal may deem fit and proper in the

clrcumstances of the case.

9. + REMEDIES|EXHAUSTED:M

_ - The applicants further declare that-they have
availed all the remedies available to them under the
service rules. Their representation dated 25-3-1961

h

T

mentioned herein., There is no other speedv alternative

(Anne P~ /-3) was rejected by the impugned order

remedy than to file this application before this

Hen'bleiTrikbunal for the reliefs,

10, MATTERS | KOT PRNeT NGI 1 Ay COURT, TRIBURAL eteii .

The applicants declars that the matter regarding
which the application is made is not pending before any
other Court of Léw‘or—any other Authority or any other

Bench of the Central Administﬁative Tribunal.

&b,
T
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11, . PARTICULARS:OF}POSTAL ORDERS$L!M [
(a) Postal Ordet mo.3. ® ©& | &) &G
(b) For amount: 'Rs .50/~
(c} In favour of: The Regiétrar,

Centfal Administrative
Tribunal, Hyderabad
Bench, at Hyderabad.

12. . . DETAILS;OF: IIDERIEIH! 19.0./8.C./D.D./Removac

An index in-duplicaté containing the

material papers to be relief upon is enclosed.

13, - LISTIOF BRCLOSURESH:! -

{a) Postal Order - for Rs.50/-

(b) vakalat.

(c) Covetrs and pad

(@) Material papers as pér the Index.
{e) Chronological statement of

events.

.......ﬁg )
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VEREIFICRTT O N

i, S. RAMAIAH, X Son of Shri.,CHINHNA.
VEFCAT&SUEB&%%H; agéd about 392 YEARS,:
occupations: Government Service, resident - -
of Giddalur, Prakasam District, Anéhra
Pradesh, having temporarily come down to

Hyderabad do hereby verify that the contents of paras
i to 13 are true to my knowledge and belief and not
suppressed any material facts., Hence verified on this
the 8th day of Decefber, 1991 at HYDERABAD, -i

HYDERABAD; ¢ X bz'fp(ﬂij@ijo
o It
dts 8-12-1991 Y 1 aPPLICANT' ¥

COUNSEL- FOR THE AR LTCANT.-V
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GIDDALUR,) !¢
Dated: 25.3-1991,

- From}

S.Rahaiah,

S/o thinha Venkatasubbaiah,
Casual Labourer,

Offiée of the
Permanent-way Inspector,
S.C.Railway,

GIDDALUR, |

Prakxasam District. (A.P).

To

The Senidr Divisional Personnel Officer,

South: Central Railway, ‘ . _ .

Guntakal, Ana’tapur Distfict., A.P.1 1 (Thro: PWI/GID & |
- : : AEN/NDL,." 1)

Respected Sir, i

&bsorntlonsof Project Casual mabourcrs
agalpot vacancies of Ganaﬂen/Kha1831 in
PWT/GID Section.

T humbly:submit to your kindself the following:
few iines for your kind consideraztion and favourable
orders. I submit tyis representation on my-behaif'as alsc
on beshalf of 12 other co-Casual Labcurers by name 3/Shril
(1) A.Balaiah S/o Bblalah (2) a.ElialS/o Abraham
(3) P.Kondaiah S/o ' (8) P.lNagaiah $/0 P.Nagaiah
(5) B\Thirupal S/o0 B.Hagaiah (6) P.Chinna Devaiah S5/0 i
P.Peﬁéé.Venkétaiah (7) P.Aseervadam S/o P;Igaack
(8) ChLVerkbji S/0 Ch.Venkéji (9) KePrekasam S/o K.Johnl
(16){ Chi8rinivasulu S/0 ?énkéta (11)iP.Israll S/0 1}
P.Mubalaiah (12)} L.Prabhudass S$/o L.Isaac‘, as they have
i&ﬁiﬁﬁxﬁx&bﬁxﬁazxxﬁﬁﬂxﬁxﬁziahthorised mg' to*do+so since

the problem faced by’ all of us is ﬁﬁﬂﬂtiﬁzﬂﬂiiidentical.

2 . HMyself and other psrsons mentioned sbove are |1
all working as APS Gahgihen in Giddalur Section since

1987 and getting benefits of temporary status of Railway

Servants. We are eagerly waiting for screening,

empanelment and absorption as regular Gangmen in the

vacancies in our section itself, ﬁimi%mxigx ansel
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3. A= véu are aware, for casual labourers,

the seniority unit is that of the PWI.The éxisting
casual labourers/APS ELRleéhgmen have to be
screensd and abso;bed against vacancies in the

section. But this policy is ignored. Timeland again

Casual Labouregs from Construction-Project units

are brought into this section and then absorbed in
regular vacancies. Likelthis, following easual
labourers from Projects were given the benefits

ignoring our protests and claimss- !

(1) B.Adinarayana (2} Kakarla Chenhaiah

(3) N.EsWatreiah' (4) Manné Doraswamy
(5) Ch.Srimannarayana (6) K.Kh&ssim Valil
(7) Y.Venkbtanarayana (8) P.Devavaram
In spiteX%¥ oflprotests, the postings and absorption

of the above staff were enforced. For %he purpose of
effecting these postings, the empanelment given to
myself and also to, Shri.A.Balaiah, A.Elia} P.Kohdaiah
of Giddalur section were cancelled and sent back as
casual labourefs. It is also not ﬁew that casual
lzbourers are brought from sections of other open line
units ané given engagement and later regﬁlarised against
vacancies contirary to the uoncept of unit-wise seniority
Evenfnow 13 Casual Labofrers from other seniority

units are working in Giddalur section. Whilé this-is

50, nearly 42 casual labourers belong to Giddélur unit
mx% from the beginning are forced to go and work - -
under PWI/KSH and KHT which are separate units at
distant places from G;ddélur.‘The injustice is
parpetuated. Agaih, another 21 casual, lsborers -1
belonging to the Construction-project department

were given,posting ordzrs in the year 1990 and 1991, ,

CCCBQ:

ame o e N S LT e T
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The hames'of theser 21l project CLs are furnished below:
for your kind' informationi- i
(1) P.Subba Rayudu (2) Y.Subbaiah (3) Jutur
Khasim (4) M.L.K.Harasimhulu (5) A.Venkataramudu
(6) %.V.Y.BalalSubbarayudu (7) Y.7hirupal
(8) Garlapati Pullaiah (9) S.Sahuel (10 Minné
Thimhanna (11)}Mihne Maddileti (12Q}X.Mafanna
(lé}tK.Agasteen!(14)§Rang§swamy (15)1PoBalubu
{16){5:Chisubbarayudu (17)1G.Phillips
(18) ID.Iswaralah {(19)iL.Isaac (20) Misubbarayudu
and (21)1Pedda Kistaiah.
The guota fixed for project labour is only 33 1¥3% ofl
the vacancies in the open line sections. It 1s not
known how the above-mentioned 29 casual labourers
{8+21)taré given absorption orders to Gidd&lur Section''
deﬁriving the absorption chances cof seniors like me

and other co-representationists mentioned in para-l.

4s Under these circumstances, you are requested
to kindly arrange to withdraw the project labourers’
posted against vacancies in Giddalur Section immediately
‘and consider kkemvpm all 9 of us along with other
eligible Cesual Labour of Giddalur unit. Immediate
ord rs may kindly be passed for conducting screening
and empanelment and posting us against vacancies of
Gangen in the Giddalur P.way section,
Se . For the act of kiddness, I and my colleagues
mentioned in para~l would be grateful for the speedy
gedressal of cur grievances.
Thanking you,'sir,
Yours obediently
{(sa)Ilxix x
( S.RAMATAH

s/0 CHINKAVEFKATA]
SUBBATAHE) |
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nivisional Office,
perscnnel Brench,

7 Guntakal,
Dated: 20«11=1997,

N.o.G/p. 407/1V/CN/PD/OL, s
) OLOFNOw‘?E:f:}/En_Kij' S ) o

Subi- Screening and absorption of Construction/:
Project Casual Labour in open Line Unit. -

" Ref:~ CAQR/SC Lr.No.No.P4Con/677/Sereening/GTL -
' ‘ DatEd 9;80&5?@ ’ , ’ .

! ' - , % % * B 7 : .

_ ‘mhe following empanelled casial labour working under the controle
* of Dy:CE/C/RC, DEn/C/ e, DEN/ G/ TR TY/C/end XEN/D/GIL are posted as -
~ Gangmen fKhalasi inscale Bs. 77 510 25( RSH} %, 750=04c (RSRP) to the sta-
- tion mentionec agalnst them, aganst %74/ 3% gacancies reserved for
L Construction Casual Labours. I

- IR I S
| ¥ 3, Neme -« Father's : - Absorbed Unit/
! iNo. sfSari Name Station
! N Y ‘ . -
: 1, KeLepakshl Venkataranappa I0%W/ RC
L 2. Shatk Saheb, Chand Saheb PWI/RC
L 3,  APullama, — Atukulappas PWL/GY
"\ 4, Narayana Kegappa I0W./GTIL
: 5, . D.Balamna B, Sunkeanna - I0w/GTL
\l 6. O.Pnagavanta, Obaizh - 10W/GIL
P 7. S,Naraysna Narasgpoa . PWL/BG/GTL
. 8. BHaonumanthu Qandenna 10w/ GTL
’f 9, V.Venkataranalsh, V.Laksnmalsh 10w/ GTL
! 10, G Papanna, Henwneanthu - PUL/BAY
11, Ko njaneyalu Sunkappa - PWISCY
12, Sungereddy - Ran Reddy PWIL/BG/CTL -
| 13, Hussaln Peeran B, Fakruddin wQw
, “ 14, D.Lekshmama Obualapathy - 0
: - 15, P, Qurappa JeSunkennge o GO -
B o 160 P.Muni Chandraiah - Gow :
L e 7 JeS.Prasad ~ Jayachandra PWIAMG, ATP
o %8, P.Sanbasiva Reddy Sehsa Reddy o Iow/TPTY .
: 'L 19, M,Yerranna, Lalsppa . - PWI/BG/CTL
ol A 2. Chinnanettikalu, Chinna Mnjaneylu PWL/GY .
o 21, N,Chengalah, Guruavalsh : PWL/MG/GIL -
: 22, K. Mmjaneye, Mesvebeh ¥, Venkateshu W/NRE -
2%, K,Gopal, K,3ivnna PW. MG/ CTL -
ob, SeRamakrishna, S,Sreeramilu © edo= .
25, Maruthli, Seetaran puI/RC -
26, R,Onnur Sab, Pasul Seheb LWE/MG/CTL -
7. K.Nettikallu, Balamna T PWI/KDP :
o8, B,Sreeramuln, Rangnna PWI/MG/GTL -
2, B,Pasklrappa, BOyanna PWE/HX
*, 30, S.Ramadas, Sivamna . PWIL/MG/GTL
| 34, Kizarkhan, Mshaboobkhan PUWI/MG/ ATP
* 32, D, Rangalah, D.Ranaswany CPWISGY .
33, D,Subrananyam, Subbalh 'PWI/P MK
f %34, L.Penchalalah, L.Narasatah  PWL/MG/GIL
! 35, K.Chandran, Chengalzh l‘PWI/RIJ

e

f
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36, R,Munnatah,narappa PEI/MC/GTL
37, Belakshmanna, Dodidsnna PWL/MG/ ATP
38, B,Nagzappa, Remaswaay . . ¢ PWL/MG/ GIL.
39, N, Venkate.aulu, Narasappa CBRL/CG'IL
40, J.Ramudd, Nanumappa B CPWL/MG/ ATP
41, G.Polalah, Penchale.ah R - IO/ GIL
42, S, &mfwma,metmkﬂlu : LHE/U%
4%, B,Cninnaiah, Rosalah ~ C U PWI/RET
L, J. mnail Rao, J e Surayana“afana ‘Rao . PWL/GY
45, R.Siva Reddy, Syrsba Reddy - s e(lD-
46, S,Subbalan, 3 . Gangleh cae PWI/NRE
47, L.Penchalalan, Penchalaleh TS Iow/HX
48, K. Vagarars, C.AMnjeneya . I : PWL/CY
49, Kamal Ssheb, Baal - - N -CO=
50, N.Venkararansna, Ganganna L : S e le28
%1, B,Rangalah, Peddanna : - =Go-
6\52‘.w +Yenkzralah, Siddalah -l
5%, U,Narara), U.Nagaiah PWI/BG/ ATP
® B4, v.,Krishna, Venitataswamy PWI/GY
- 5%, M'Lalasab, M.Masthan ' PWI/PAK
J56. psuresh kumar AoEllalah ! PWi/CGy
© 57, KNeelappa, Hanumanthu - ‘- PWL/CY
53, S,Cunneiash Subbalah PYWI/BAY
59, Dasthagiri, F. Hussaln F"h:t/M(.v/@'m .
A 60, Abdul Rahim, Mabubeob Ssheb " PWI/RC
: 64. T;Desalzh Lhlnnapon "P\‘ill/PA’:{
62, Seenaiah, Chinng Lingappa , -~ - PWL/RC e
63, X,Chouse Monedeen, Boluddin C PWL/MG/GTL ¢
bHh, R,Chan Draoekharan, Lakshmat gh o {w-'»z%vf'PhE/RC o
£5, K,Ubeth, Fazullulleh , ' . (0w
66, Narayana, Mjineva Y (10
67. M,0mulapathy, Manthanenpa 3 =do-
68, W.ajineyulu, M,Thimmappa B
62, Pala Chengaish, Gangalah IOwWI' -
70. Dalavai;Sunkappa, Linganna . PWIAMG/GTL -
471, N.Zrishnaiah, Penchalaiah ICwW/ RC .
72 B.An,jinsw}‘zu, B,Narayana ‘ PyI/BAY - -
< 73, A Pna, Akbar. | pwr/%u/amr -
‘ <7 e C,H,Ramakrishna, C.K, Chxumoorthy - PWI/MGLETR -
Y 75, S,Feddanna, Sanjappa ' PUWIL/ATP
. 76, .L,.;Pavnan ulu, Laxaana Pwil/BG/ATP
‘/ 77.Aﬁmmﬂu,0mﬁdl B o (o I E
’ 78, N Sunkana, Nettigallu w0
s 79, U.Chenoal arayusy, Eenkataramaia‘} - do-
80, B. Rananjaneyalu, B5'Rasanna ' e etetl ‘
81, Lakshmanna, G.Culesu PWL/KDP- -
82, N,Chinna Reddy, Narappa Reddy a ’ PWL/BG/ ATP -
B3, ¥,Lalappa, Alappa : w0 .
8%, R,Ramaswanry, Rangmna ' wdO- S
85. A.Srinivasilu, PWI/MG/ ATP -

<5
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86, - Venkstaramudu, Venlataswamy PuT/ NG/ ATP
87 . S.Venkatelah, Krmalah o . R el
83, . lBasanns, lasanpa : Qe ‘
89. . .C.Cbulesu, Gbulesu : e O e
a9, Mallikarjuna, K.@owoama . w0
91, W Thippanme, Orinuranpa v SRR (s
; , 92, . J.OijGaU, Junkenna ; ' mdo=
i , 93. 1. hnjaneya, Husenappa o O o
5 Sk, ",Hﬂnumqhthuﬁ Chinna Verkernag o T S .
35, K. Nersyanasweny, L.fadlrappa , AT/ G/ ATY
S 9i, h.*“ralanﬁn, Banranna S Pl /GY.
5 g7, = E.Adinaraysna, B.harayana Pwl/INC
: l (k a8, qudllfru_ Mallieha . - Q-
o . 99, - uiranna, Komanna _ _ O
! «  100. GS.Narssimha itosalah | -0~
C » 101. O.uwyaran Qbulesu " , -0 ,
? J 102, . G,Venkateramudu, Pullanpa . - .
i 103, P.Nasthanalah, Corukondsppa . =do=. .
‘ 104, N, Dewodar, Chinnsppa o  PWI/eG/GiL.
105, Anjaneyulu, Anjapos o oW/ L.
ha 106, N.Obulesw, MNaraysna ‘ . PUT DRC,
: ' 107, -'h.ounkap:aﬂ 3, Sunkapna X o puL/iaC,
1\ 106, | Pedua Veersnna, F,C.Rsmanna - =do=
\ 109, © . N.(0nlaiah, MF.Siddalah _ 30w
. 140, i S.nohaused, Lal Saheb ., o .- S TWLYDP.
[ 111 K. Vakreddin, Khaza R - ~do«- -
- | - 442, . B, BheemalinFanpa, B.' hﬁnpnnﬂa o -0
T 113, B.Haddiletl, T, Somanna . wilQw
i 114,  T,Kambaelri, Thimmaﬂn“ o o (i G
| 11%. B, Adi Hedcy, Cralapethti }-{r"d"y ‘ — e
| 196, . K, aswaraish, ChlnnannA A B
i _v) 117 . V.-nkatarsmudu, Thimnappa : T w0 .
118, © Gl Andnneyalu, G, Lallopps S _—i O ,
o g ‘ 119,  $.V.Rale opalalaoh, G M.k theswar Rao pol/ndl (P)
A ~ 120. Jrihari, Nareywma o - Lum/ﬂt
' ' 121. . A L.?"ldhrl.‘:'r }J uath‘, ‘--Sa} ’Ab o ke H.}./Unl—-.
i A - 422. - Chermapps, Frlenpa . o DWI/K
r . 123, V.Anjareyulu, Ven ateswarlu o PvWI/ W/ 0.
: ) 1064, - G.Polalan, Na;axﬁh . ~d0=
| f 125,  Mahabooh Pegeran, Salk Isheb, L =do=
1°6. K Gaﬁgaiah, h"nv ah . i O
127+ GoPeddanna, rulesu : ' P
128, S, Ramanians i, L"iLqppa PWI ORRY,
129, G,¥ondelsh, ‘rooalalsh ~ PaI/BC/veL,
430, G.Loxmalah, Thimmopps 0 . . =do= '
1%1, A.Lakxman, Anjsralash . . i
132, M.C.Obulesu, Dedoppa ~ Y O
133,  P.Vesrupakshi, Chirna Mellalah uh/UY
134. B, Pandi, B,Rangenna IS/ L.

135, K.Dschunatha Chﬂ?l,lm.gorﬁgwamvathhpi PWI/HG/IT,

-0 0 ¥R
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136,

137.
.?3{-%0
139,
.Ti'-iOo
47,
142,
143,
144,

1&5- !

146,
147,
ql‘u.

‘+90

150,

151,
152,
1534,
154,
155,
156,
157
155,
1294
160,
161,
162,
163,
164,
165,
166.
167,
168,
169,
170.
171

172
172,
174
175,

176,
177.

178,
179
180.

a1,

JI \‘12.

183,
16k,
185.

P

=¥

- Khals Hus:

Je?aviyanma, John

e
2

N, Veukataramana, N.Rarasinea Rao

P.tarayens Fed~-, Chandra %edﬂy

Noganna, Rongsanna

D.Venkates UlL, 3, Junkerna .

K.Sreeranulu, Gangzaial,

M. B, Lallappa, Narasanna

M,Erishnaiar, Vankataiah

4, Balanuni u?m, AJRamgiah

C.Sunkanna, Chinnappa

?oor Mohamuied, Vohammed Aﬁbar
L.harayanaswamy, K, Subbalah

Smt.Rayalamwa, John

¥ . Narayanna, Kondappa

Levily, Hemu

Phoclsingh, 3.Chavan

“mvenur~n¢n, Chinnag Ramudu

Y, Srcenivasan, Yellappa

P.Narenna, Chinnaupe

K.Nerayana, Chanu.

Venkatas ulu,_Surhunna

Saheb

Shall Sattor , Sbaik Hussain Ssheb.
Bavalah, Nﬁllppwa . '

LA, Lavxmr Anthony '
n.LthnHLah, ¥, legsizgh -
Y. 5ive Prasad ' ..uuhrahmany

F.Ramangbnﬂy“lu Perullamna

sain, Hehimthumaizh

_.baﬂkmr Muh?&*in, Fakruddin

A Abdul Jaffar, Avdul Rerzab

NoHaman Janeyulu, hettikallu

P.Hapuwanna, Pullamma

P.ddinarayena, O.0ullanns

B, Srinivasulu, P,Lslapoa

m.aubranmapycm, ﬂhbtﬂluﬂ,

Koo Narayudu, Pashpamani

D Unnur ?aneb Laibanna
{Rarasimhulu s K.lbaiah

B. Kondanna, fawudy

P, Narzsine g Raa, P Narasaish

Lednacthon &, Lin anna

K. oankar aiah, Chinnalllappa

SN, Romudu, Sanjanna

- P,Rawachandra Reddy, Muni Heddy
K.Obulamss, Kondappa
P, Bala Obul@qu, Hy Pullonns
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180, MeSunkmn Masgthen
1374 Kot I,.nlﬁwr*ﬂrammma. "homalla,,Jpa
488, S.Noor fhmed, Shalk Sgheb
189, A Reman] anayilily, mjaneya
190 N, Beerappa:, T‘ranggappa
191 ¥ Lm“iu, Dbaiqh :
192, M Linganna, Lingema
© . 493, Rengaing, #anumapihu
"qQ4, L. 04ddatah, Lalagpa
+ 195,82, Ranach andya, Munsppa
T "‘96 Nagaraj, Rangawma
© Y7, Chinna Lealsabcn La.sa,heb .
198, K,Beja Gopal naldy, Subrarayadd -
1u3, P Subbaiagh, Par r:bmranzish“
00 DWmuser D, Govindudu
20, thanummnn, Surk appa

'
x/ o202, Y.Repachonrra, Y.Narayana

| M3, D.Shanthoxumari, Makelah
o204, Bodappa; Ulienwna
205. N, H‘iamar, T, v, Karasal ah
06, S, Sreeranulu, Chinna sunkaspa
e Obboys ...Ln‘“'r!na, Thimmappa
?OB; Tt?’a RJU& J.a I-%J'I ani
.209. Nagappa, Rananna
270, G Ranpalah Rmalingappa
277, haJagmathe'ﬂ K.S u.slaﬂsﬁ

2120 K. Arianeyulu, Remappa  som s be

21%, X Malleeng, Mallappa™ -

oo 24k, P.Narayanasweny, Takiranpa. |
212, Ha Vm%{ataramudu, Venlkatesin
21*6;“\21 asshmanng, Yetid gallu
PN Kr:!.czh‘ ah T, Kawaopa e
;“2 13, r‘\ Sudhakara Heddy, C.R. Rmay

{249, S,Bassh, Kodbpnr Vall

2 A.Qam*‘al rishnag, Pedennsg : :

221, K,Copinatha flac, K.Kris hnq R:-'ao

P 222e UNagabhusanan, Narayans

225, Jaffer Khan, Mah_abs-«{:b Iﬁwm

224, D Hanumenthy, Rarulu

225, v Hanumanthu Swnjeeva//a

226 €D, " skshminarayana, Nerayanappa

< . Mohzn Reddy, Pulla reddy:

? ¢28, P.S3rinicensalec, oeuha&-mRm -

FozM, el apathim Onuurappa '

A 278, M,thechuranetish, Pothatoh
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2756, K l\zarayanawamy, arayanna_ . o PWL/CTO

257 s U.pullaiah, Obalosu L IOWPAK

538, D.Venkatappa, Hipoama ) o _IOW/GY |

539, Pullapna, Laishmama S IO\-./RU

200, ﬂthaoadu Sunk =nn a, Sunr(anna oo o IowW/GY

Certi ﬁ.ca‘*a of character ir‘om Gazetted G*“ﬁ cer or quiotrate

in the ofrn prescriD ned as in Mmnecure I should be obtained from the
above casual labour, In addition, the’ -ttesuation form should &ls ¢

be filied by them but wil wn out fdentdfy card appended to the form,
These should be colliected and sent m one burnnc:h wlthin I wee as

‘l‘h* h'].‘" the approcal of compmtent azthori Ly,

.Ghennaﬂah)
for Sr, Jivl.Persomel
- Officer.

¢/~ ALl PMS/IO%S/BRIS They wjl‘L please take the above Constmctioir,:

CLs 1n the rolls against the pogts reserved for 331/3% censtructior
Casunl Labour, duly meintaining “thelr lien in Ganguen /L.ha.i.mi

Categry in- wala R 7155-10?*/- Fe,750-9140€ “uSRP)e

$Cf E;'nploveasﬂ They will repost: fm du**'y unser the con‘trole oi‘ PWl/

TON/BRI/ waere they have baen pos'ted. _
C/~ Dy.CF/Con.;tmcta on/Rc.DE'x\*/"/ 3TL. Dm/u/TDTX KEN/DUG”TL i’or

, inf'“mra*'lon anci necy. sction,

for lnforﬂatlon,

6/- AL AENS /GIL for infsmat,on and necy. Action.,

A}

Cf - f"DO/bC CAO‘VSCf'or mr”omata on,

kC/-_ Divisional Seeretry, SCREST SCRMU/GTL ofr information Dleame.,

--'F‘o,r Sr,Divl Personnel Officer.

GUN T AY% AL

---------
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SERTAL CIRCULAR NO,64 of 1987 - CIRCULAR

ST RS VS WA I LRSS T EFEWENL BRI oy

(extract)

SUB3- Absorption of Casual Labour working
under Projects._

In termsrof,inatructions contaiﬂad in Board's
letter No.E(“)11/79/CL/2 dated 27-7-1981, the Zonal
Rellways have been asked to continue the existing
practice of geniority for s¢reening of casual labour.

At present, the following practice has been adopted

on SOuthCenfral Railwﬁy in this regard, in consultation
wilth the organised Labouri-

i) casual Lebour on Open Lines-

The seniority unit for Casual Labour of open
line for recruitment and sereening for empanelment
is the “INSPECTOR" in the case of Civil Engineering
Department, Further, the same unit seniority with 'LIVE!
Register is adopted for both "Revenue and Project® Casual
Labour on open line. As far as all other Departments are
concerned, the division is adopted as seniority unit,

i1) Casual Lsbour on Constructionie
(a) Civil Engg project 1abours.

Foxr engagement and retrenchment, the seniority
unit is the DEN/CN. However for screening for absorption
against 33 1/3% vacancies on open line, combined
Divisional seniority is edopted. At the same time, ffor
absorption against Class-IV posts created for the Project
in which they worked, the concerned DEN/CN's C.Is are
only acreened and absorbed,

Xxxxxx
XXX

# -




C

.::/‘\_

4

B\
.

IN THE CENTHRAL ADMINISTHATIVE THIBUNAijEiES;é;;)

HYDERABAD BENCH, AT HYDERABAD.

O.A., No. of 1992

petween

1. S.Ramaiah

) A_Raladah
. A.Elia

. P.Kondaiah

B, Thirupal

?

3

4

5. P.Nagailah
S i

.

. P.Chinné—Devaiah

8. P.Aseer&adam

9, Ch.Venkoji

10. K.Prakasam

11. Ch.Srinivasulu

12. P.Israil

13. L.Prabhudas. -Rpp
and

1. Union of India, represented
by the General Manager,
South Central Railway, 1
Rail Nilayam, SECUNDERABAD.

Hallway, SECUNDERABAD,

[
Lot S

. APPLICANTS.

The Chief Administrative Officer
(Construction), South Central

3. The % nior Divisional Personnel
Officer, South &entral Railway,
GUNTAKAL, Anantapur District. -  RESPONDENTS.

MEMO EFJILED . ON BEHALF OF THE APPLICANTS 2 to 13,

We, the underskgned, hereby authorise Mr,S.
Ramaiah, the applicent No,1 in the O0,A. to sign all
thg papers concerned on our behalf in connection with

the said o.}f

-

2 eoae ol

‘(A.Balaiah)

Applicant No.2

A Elm

(A Aliz)

Applicant No.3

Contde..<.



—Dem

lf £ tj Lo Cyéi/q

(P.Kondaiah)

~ Applicant No.4

Poors e

(P. Nagaiah) ‘
Applicant No. 5 o
» 8&{5' eJ

(B.Thirupal)

TS Ses O

(P.Chinna Devaiah)
Appllcant No 7

N9~ ‘SOMJ\
(P, Aseervadam) |
Applicant No.8

C/-{Q 63\’372/@

(Ch.Venko ji. )
Applicant No.9

)

5 cﬁ{@ .
(K.Prakasam,)
Appplcant No, 10

O H ( 059 a0

(Ch. Srlnivasulu)
Applicant No. 11

P 2@

(P.Israil,)

1Applica t No.12

n( fo &AAC‘@&
(L.Prabhudas.)
Applicant_No.13'



. : 7 : | “L
, Central Administrative Tribunal
“ HYDERABAD BENCH -
6th Floor, Insurance Building
o Tilak Road, Abids,
‘ Hyderabad.
j;w K : Date: 7y ~1 2-F |

- 0.A. Regd. No. 3 ¢ ;q/

y(

T
cLoEeE.

e Wen kK }—MW; At A’
Ane=ts

‘ N Sir, -
v I am to _réqucst you to remove the defects mentioned below in your
- application, within 14 days from the date of issue of this Iletter; failing which '
your application will not be_ registered and action U/R 5 (4) will follow. ' ‘ \\‘

?.L-, g:_/ <
10.
~0h I
3 e
— 34l (2O
~ | ST TN
2 v i ) P HTT ] s
M?, CFE;JW);
frtias
2§ fiffe ! N PLY/ N
’id)ﬁ@ L . e {
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD,

0.2.80,113 of 1992,
—

Between . Dated: 3,4,1992,
1, S.Ramaiah,Y , 8, P.Aseervadam.v/’
2+ A,Balaiah,.~ . 9s Ch. Venkeji.. 3
34 A, Elia, 10, K.Prakasam &
4, P.Kondaiah,” 11, Ch, Srinivasulue_ - .
5' P.Nagaiah.‘/ 12' P.Israil. - '
6+ Bu.Thirupals/ . 13, L.Prabhudass..”
7. P.Chinna Devaiah.~ ,

esn Applicants

and ~Led

1, Union of India, rep. by the General Manager, S,C.Rly, Rail Nilaya, SEC,
2+ The Chief Administrative Officer(Constructien), S.C.Railway, Sec-bad
3+ The Senior Divisional Personnel Officer, S,C,Rly, Guntakal, Ananthtger.

sea Respondents,
Counsel for the Applicants ¥ Sri. T.Llakshminarayana, .~
Counsel fer the Respondents : Sri. N.R,Devaraj, SC for Railways.

CORAM:
(Vg

Hon'ble Mr, T.Chandra Sekhar Reddy, Judicial Member,
The -Tribunal made the following orders

As we are satisfied that this is a fit matter for adhidicatien,
Admit the OA, The respondents may file their reply within 6 wese 8 with a
cepy to the advecate for the applicant) ' The applicant)may file thisy
rejoinder if any within one week thereafter, Keep the case befere the
Registrar for directions after the pleadings are complete,

After hearing beth sides as an interim meésure’we direct the
respondents that the poesting of 18 casual Labourers at Giddalur Unit
as Ganémen will be subject te the final out come of the proceeding in this
O.A. : .

Mr, T.Lakshminarayana, moves MA 183/92 for permission to file
a single petition on behalf ef all the 13 applicants, Hegrd beth sides,
MA is allewed,

Deputy Registrar(j

Copy tos= .
1. General Manager, South Central Railway, Union of India, Rail Nilayam,
Sec~bad,

2. The Chief Administrative Officer(Construction), S.CsRaillway, Sec<bad,

3. The Senior Bivisional Personnel Officer, South Central Railway, Guntakal
Ananthapur Bistrict,

4+ One copy te Sri, T.Llakshminarayana, advocate, 2-2-185/54/1, Bagh Amber~
pet, Hyderabad, Cnrsml\ g _

5. One copy to Sri.-N.@tRamana, SC for Railways, CAT, Hyd,.

6+ One spars copye.

Rsm/~

S\
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CHECKEL BY APPROVED 5v

THE HOM'BEi i | Ve

HANTANTMEA)

THE HOW'BLE MR.T,CHANDRASEKHAR REDDY;
MEMBER (JUDL) -

S im— ‘ .
O.A.No. 973/ ,////
TMQ—.———_‘“ ( - . . - l‘-——_._‘

dmitted and ihterim directions
issued \ '

Disposed of with Adirections

Dismissed

Dismissed as withdrawn

Dismissed for Default,
M.A ,Orderéd/Re jected.
\ 1V
No order as to costs, —r ?;QJ\
=
ll
A
il
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Adesla,

_ A
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::: .
e woneat w1 ATSHYDERABAD - nv. .. «
Oy AaNoE1L13 OF 1992

-y

Between
$iRamatah & 12 others Wi
and

V0.2 Aep. by /o

4"-""5"""92‘-’--’-44:"'-"s

S A ..;‘-'_1 - - PR | ; S
Iy XgThiagaraiany s/ofi?'&ishnmw,‘ agad aboud e

L P - . v LI I R

40 years occupation Goverrment Service do heredy affirm and
state as follows: - .

B I o the Senior Divisional Personnel Officer and
Respondent-Nof3 and-as such 1 am fully acquainted with all
faats of the cased I am filing this Counter Affidavit on .
behalf of all the respendents harein as I have been au-hhori%\
to do so§ The material averments in the OsAs are denied savl
those that are expressly admitted heveiny The applicant |
1z put to strict proof of all such averaents axcept those
that are spscifically aduitted hereunder;

2 e brief facts of the case are stated as under:

It is submitted that the applicants leyy
$rigSPRanaiah and 12 othars are working as Casual Labour on
APJ-Sealss of Pay in Engineering Department {Open-Line) ,
ubder~the saniority unitof Permanent Way Inspector/Giddalar (
on Guntakal Division§i Generally tha APS Khalasis are absorbed
against the regular vacancies after ssraoning by a commitiee
of officers based on their length of service put in that
particular unit¥ As per the extant instructions 33 1/3 of .
vacancies arising in Class-IV categories from 10-1)wivas -
are to be set aside far absorption of the Casual Labour
working in Constructioen Organisation, which are in the
territorial jurisdiction of concerned divisiond]l A sun total
of 18 vacanciss are sat aside from Permanent Way Inspector/

Gilddalur Sectiond duly assessing the vacancy position with
Tetrospective effect ie3, from 10-11-83) which could not be

filled in as the screenaed Casual Labour-ef Construction

Organisation were not available at that timey

a0 h¥

LY RN &
Lt AR

‘{ t.:L‘-" '
T T S f
‘. G, Foiro, Lyt iams
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33 It is submitted that during August 1991, the |
2nd regpondent has sent a panel of construction Casual Labsur,
who were working in the territorial Jurisdiction of
Guntakal Division as on 30«09-904 addressad to the 3rd respondent
under cover of his letter No§P¥Con/677/Screening/GTL dated
9=B+91§ 18 Casual Labour from this panel were absorbed as
Gangmen/Khalasis and posted to Permanent Way Inspector/Giddalur
against the vacancies set aside-for Construction quota#i Hencey
the contention of the applicants thai they have besn daeprived
of their chances for absorption by posting the Consiruction
Casual Labour against the regular vacancies is not correcty

43 In reply to para=3j it is submitted that the applicants
are the Casual Labour working under the seniovity unit of
Permanant Way Inspector/Giddalur in Engineering Departaent on
Guntakal Divisiorij They have attained temporary status and
have been'waiting for permanent absorption against regular
vacancies in that particular unit ie3, Permanent Way Inspector/
Giddalur since the senierity criterien of the Open Line
Casual Labour is inspector wise vide letter NoyP(E) 407 /Pro)ect
Casual Labour dated 23+4.37 of the Chief Personnel-Offieer
South Central Railwayj -

~

5%  In Teply to paras6, it is subnitted that

1) The applicants were initially engaged as Casual
Labour-on daily rates of pay under Permanent Way Inspector/
Giddalur and they were brought on menthly rates (AP Scales)
of Pay (temporary status) on completion of 120 days continuous
ssrvicel In terms of the above said letter dated 23=4-87}
the seniority unit for project Casual Labour of Open Line
for resruitment and screning for empanalment is the -
g'INSPEGTOR;'_‘ in the case of Civil Engineering Department

o~ LR

The details of the applicants viz{, their initial
engagenent- and dates on which they have beon braught on
temporary status are furnished belows




ww (Y

. e}
2% 6 0 8 @ 6 6 0 6 5 4 0 8 0 0 8 0 2 0000 s 00 s b0y

S il | _ Date of . . Date of Date of
Ng Name ($/8ri) birth initial tomporary
o « .. engagement status grantec
4 ?_!_3 e a . e o : P 6 2 5 2 6 8 6 2 3 4 4 0 8 e s s s s 2 s 0o
18 SiRematsh | 16252 1CwONTY 1912087
% APBeliish 4n8a55 1OW5WTT 19+1287
¥ AgElatah 1347468 109479 19w1268T
4 Pgkondaiah 10=1-50  10-9&77 191287
5§ PaNagalah 1206059  19w9wTT 1912087
6% ByThirupal 10~4e59  1949~T7  28m3e88
T3 PgShinna Devsiah 15m6e50 192977 280368
8F PuAseervadam 12054 194977 28u3=58
9 GiHiVerkojs 14757 20m0«TT  28e3-B8
108 KyProkasam 15758 200977 Til=B6
13§ SHgSrinivasulu L=7#60 111177  TalleS6
13§ Flsrail 19m6=60 10977  T=ile88
13 C@Prathudoss 2eded4 10n5a72 Teallw886
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'143) Earlier there was a Permanent Way Inspector/CTR
wnit existing in Assistant Enginoerlﬂandfal subedivisiong while
closing the s ald unit in November 1588, the Casual Labour
(Total Noyl33) working under Permanent Way Inspector/GTR
were distributed to Inspector-units under the control of
Assistant Engineer/Nandyal subwdivision vide Asst Enginesr/
Nandyal's letter Nogl2 of 11-5-675 But the names of the
Casual Eabour were not included in any of the Live Registers
maintaired by the Inspectors vizj, Permanent Way Inspector/
Dronachalam, Nandyal (P), Nandyal (G}, Giddalur and Inspector
of Works/Nandyal working under Asst;Engineer/Nandyal- sube
divisionf These Casual Labours.were-utilised as a mobile
gang and utilised for the urgent works availkble under various
inspecters within the jurisdiction of AsstiEngineer/Nandyal
submdivisiony These Casual Labour have represented for
inclusion of their names in the Live Registers maintained in
any of the inspecters units under the jurisdiction of
AsstiEngineer/Nandyal subedivisiony These Casual Labour
have alsc represented that the Casual Labour whose names
were already in the Live Reglisters of respective units
under AsstfEngineer/Nandyal subedivision were getting the

benefit of empanelment though they were junior to cTa
Casual Labour%

In this connection, the Chief Personnel Officer
vide his letter N&;‘P(R)W{DCL/ENGG/III of 28=12«1969 has
advised thié}:,ffico-r-that the €TR Casual Labour are to be
Ao abe. ' ’ - W 4
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charged to the revenue and the screening is to be conducted
ag per the normal principles of screening against the number of
posts sanctioneds Therefore, it has been declded after
consultation with both the recegnised Trade Unions that the
screening of CTR Casual Labour may be done, based on their

place of working as on 31-12-683 Accerdingly thelr names have
been inccrporated in the Live Register of the concerned unitei

So far, as the seven names of Casual Labour (except
SrﬁiﬁﬁAdinarayana) referred to in this para are- concerned
they belong to CIR Casual Labour who were working undexr the
contrel of Permanent Way Inspector/Giddalur as on 31-12-88
and they have been scTeened and absorbed against regular
vacanclies as Gangmen in scale Ro7T5=3025 (RSRP} for the
period ending 3l=12-86% _ -t

In so far $rigByAdinarayana though his name was in
she Live Register of'Permanent Way Inspector/Nandyal (P) he
was absorbed as a regular Gangmén to work under Permanent
Way Inspector/Giddalur as he was working under the control
of Permanent Way Inspecter by the time the secreening was

‘conducted for the-peried ending 30a946TH

Further, the statement that the 21 Casual Labour
referred to in this para belong to Engineering Construction
Project controlled by CAOR/Secunderabad is not correcty But,
hey originally belonged. to-Permanent Way Inspector/CIR of
Asst;Engineer/Nandyal subedivision] As has been explained
in the earlier para, these 21 names of Casual Babour were
included in the Live Register of Permanent Way- Inspactor/
Giddalur as they-were-working under Permanent Way Inspectox/
Giddalur as on 31-12-88¢ Since these Casual Labour happened
to be seniors to the Gasual Labour, who were sgraesned and
absorbed as Gangmen fer the period ending 31-12-88 vide
memorandum Noi,Paal7/IV/DCL. of 9mbnE7, the memorandum
issued has been treated as -cancaliled with the approval of
the Divisional Railway Manager vide letier NoiGaPgao7/1V/
Decasualisation of 24=04-90% A fresh screening was
conducted duly preparing a fresh seniority list duly

~ incorporating the names of the CTR Casual Labour into the

names of the Casual Labour who ware- already borne on the

]
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Live Register of Permanent Way Inspector/Giddalur@d Due to the
exigenciss of services, the.Casual Labour-of Permanent Way
Inspactor/Giddalur section have been utilised-in different
Permanent Way Inspectors unitsy But their screening and
absorptionjis be;hg made in the Parmanent Way Inspector/Giddalur
unit as their names are brone in-the Live Reglster of Permanent
Way Inspector/Giddalury Likewise, the Casual Labour of
other units working under-Permanent Way Inspectors/Giddalur
section are being absorbed-in their parent unit onlyj

As per policy stated letter NoiP(R)407/IV of 10=11-83
(S5CJ#163/83) of Chief Personnel Officer, 33-1/3% of vacancies
in-Class-IV categories are to be sei aside for-the Gonstruction
Casual Laboury Due to nonwavailability of screened Casual
Labour of Construction Organisation their quota could not be
filled in while conducting screening and absorpiion of
Casual Labour of Permanent Way Inspector/Giddalur during
the period from 300685 to -31wi2-90 and the vacancies
accumulated with retrospective effect to the tune of 18§ The
contention of the applicants that vacancies are to be assessed
within a period of one year for absorption of Construction
Casual Labour in that particular year of empanalment and
absorption is not corvecty All the 29 Casual Labour as
mentioned in this para are net belonging to the Construction
departmenty They are only the CIR Casual Labouny who worked
in Open Line unitsy! Further; the contention of the applicants
that the-quota prescribed for Construction Casual Labour has.
far exceeded the number due to them conseguent on the
absorption of the 29 Casual Labour referred to An this para
1s also not correcty -

iv] There were 357 vacancies pertaining to different
units to be filled up by the Construction Casual Labour as
per their quota on Guntakal Division, and a letter has been
addressed to the 2nd respondent o send a list of 357
Casual Labour for absorption against the above vacanciesy

-

-~

éccordingly: the 2nd respondent sent a panel
congisting.of 385 Casual Labour working in different :
Construction Organisations under the territorial jurisdiction
of Guntakal Division under the cover of %his leiter NogPyCon/
§77/Screening/GIL of 9-3-91% These Casual Labour are being

-
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absorbed as Gangmen/Khalasis against the vacancies ga{ aside
for Construction Casual Labour as per their quota in different
Units including Permanent Way Inspector/Giddalur vide letter
NogBiP4407 /IV/Con/PL/CL 0f26=1191F The 18 persons referred
to in-this para bedong-to construcilon organisation, who were
posied to Permanent Way Inspector/Glddalur againsi the
vacancies set aside for themi

None of the Casual Labour of Constructisn Crganisation
excep: the- 18 referred-to in this para were pogied to
Permanaent Way Inspector/Giddalur section against the quota
setaslde for project Casual Labour§ In view of the above, the
contention of the applicants-that they have been deprived of
the absorptlon chances against the Traegular vacancies conseguent
on posting of Constructicn Casual Labour is not cerrect,
The Ceonstruction Casual Labour are-pested against the
vacancies set aside for them onlyd The Casual Labour of
Open Line including the applicants are not eligible for
absorptlon against the vacancies set aside for the Construction
Casual Laboury

v) The 18 vacancies referrved to in this para were mmx
set aside for the Casual Labour of Constructicn Organisation
as Teferred to in the above parasgi -Accordingly these
vacancies were filled in by the Conssruction Casual Labour
onlyy The applicants have no legitimate right to ask for
the absorpiion against these vacancies§ As submitted in
the earlier areas no Construction Casual Labour was posted
to Permanent Way Inspector/Giddalur in excess of the
vacancies set .aside for Construction Casual Labouri Further,
it is also submitted as in the earlier paras-that the-
Casual Labour are being utilised in different Permanent Way
Inspectors Units due to the exigencies of services. But -
their absorption to the regular vacancies is being done
in their parent unit only where their pames are borne on
the Live Registery

6% In reply to pata-?, it is suhmitted that the eightee
vacancies under Permanent Way Inspector/Giddalur which were
set aside for Comstructicen.Casual Labour were filled in
by the Conutruct&en Casudl Labour enlfﬁ “Apart Ffrom the o
18 Ccnstrug}ion Casual Labour nene of the-Construction Casual
Labour wefe ' posted to Permanent Way Inspector/Giddalur in eges

ﬁagy&ﬂ»~ | -
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76 In view of the above submissions, it is clear that
the applicant has not made out any case and there ls no merit
in the O, A. For the reasons stated above the Hon'kble Tribunal

‘may be pleased to dismiss the O.A, with costs and-pass such .

other or further orders as it deems fit and proper in the
circumstances o f the casey

s::lemnly and sincerely afﬂrmed .
this _4 B qayof D€ 1992

and he signed his name in my presence

Attestor |

A

» 510 & SEEN " Before me
zin At [ 1T . _
Assl Feis. et WHHCes.

g C. Ranw ay SuntaRs
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3. ? All ConStructicpn/Proje.ct Labour having iroken
periods aggregating to 1200 days amd working abt Lhe timc of
notification for sereening in a Consctruction Unit/Project
lying within the jurisdiction of particul~y Divisien,
including thaese who have Leen discharged from theoe unioe
due to completion of works and vhe have net becn reeangzgaqg,
having completad 1200 days service as on Books mar be
called-for Screening by the nominated committee of DIN(Con)
am! 3PO/Con or DPC/AFC and form a common pancl of thease
employees depending on the number of days of scrvice they
have put in Subject to their suitability.and the panel
be made available to respective DRM,DPC of the Division
concerned, The DpO of he open linc division will draw men
frem this panel to the extent: of 33,1/3% of the vacancics and
incorperate them with the open lire panel of each unit
depending upon their seniority positicn, Waile incorporating
in the panel care should be taiien to absorb them into the
open line wunits ncarer to the places of work of Constructien
Labour to avoid undue hardship,

§ This issues in consultation wiii SCRM Unicn
‘and SCRE Sangh, '

r




Esst,Serial Circuliz Ne,163/83 - Circular letter Mo, (R)407/1v
T Dated 10.11,1943,

Subi- Screening and absorpticrn of Constructicn/
Project Casual Lebcur in the panel formed
for absorptien in the open lins,

[ ]

ference is invited to para F(ii) of Soard's letier
No B (MG XI-77,CL/45 dated §,6,81, copy circulaccd under this
office Perial Circular No,73/8l dated 4,7.91. Vherein the
3oard hpve stated that Casual Labeur employed on Projects
should ps a rule, be appointed against Class - IV poets that
may be pequired for operation and maintenance of new assets,
created viz,, New Lines, Conversions, Doubling, Major yercés
remodelling etc,, i.e,, the posts should be filled erichusively
from Casual Labour, who had worked at the preject stage, &n
excepticn can be made only 1f there are (pen Line Casual Labour
in the area covered by the local recruitment units of the
Inspector, who have worked for longer periods thzn the Casual
Lebour on Constructicn Projects which will continue to hold
good so far g8 this category is concerned. '

2. CE (OL) in consultation with the Qrycniscd Lebour
have issued detailed instructiors regarding scrocning of
Casual Labour due to decasualisation in P Way Gang 3trength
in his letter No W.NG/9/3/G5Nol,II dated 29,7,83, This will
continue to hold good to decasualisation only,

3. The existing practice of screening of Casual Labour

for formation of panels for Revenue vacancias undcr CpCn Linc
Inspectors is defering from Division to Division and unit te
Unit for varinus reasons, As per the extant orders, Construction
Labour has to apply to consider him fer screeniny 4t the cile
of formation of panel for Class,IV pests, In scme cases due
to ignorance of rules and also being illiterate they are not
prompt in submitting their apzlication in time to consider them
for screening, With a view to aveid undue hardship to the
empleyee and also to reduce unproductive Clericil work, the
following procedure be adopted with lumedidie effect i

1) 6642/3i of vacancies. in the Unitrs indcr fpén Line
ION/PiI/BRI Inspectors can be £il..d by screening
" the Casual Labour available in the arca undor

Open Line IG{/BRIAWI etc, '

i1) 33,1/3% of vacancies in the particular unit und.r
each Open Line IOR/BRI/PIAI may be set apuirt for
absorption by Cesual Lebour of Constructicn/
¥roject Labour,

'0.0QéU
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1.

3.

3 ¢opy of the sbove panel (DAs One) .

- Divisional SecretarY/SCRMU/GTLg above Danelljhr
TG

, Dy.“'c /C/RC,

DEN( ¢)GTL : _

DEN{ C) TPTY | , -
XeN(D)GTL . . * -

for Lnformation-alonq with 2 copies of the above
panell. They are advised to direct the above casual
labourers to DRM/P/GTI, 8s;and when advice is
rece#ved from him. - L . .

SrQDEﬁ/Co-ord/ﬂG/CTL for Iinformation along with

General Secretéry/SCRMU/SC i for kind information
General Sceretary/SCRES/SC ! with a coby of the

Divisional Secretary/SCRES/bTL!

: | -
’ . . DA S
/
for Chief"Admn.Officer/C/SC!.

-



- DRM{plorr.

.ow

Heaﬂquartérs Cffice,
Works(Constn) Branch,
Secuﬁdera@ad-500371.

No. R/ConZ677/Scrééning/CTL

- Subs ;Panei of Construction Casual labour
o working in the territqrial'Jurisdiction
B of Guntakal division =z on 30.9.90.

Refs DRM/GTL's DO letter No.G/P.407/1v/CN/
' PL/CL dt. 1.3.91,

o by
~ "‘

< A panel consisting of 38 construction Casual
labourers Pertaining to Guntakal D vision who were screened
*8nd foundz suitable for absorption ‘
" Oren Line vacancies of Guntakal Divisi
duplicate, Please arranne toissue

, Adequate number of Casual Labour belonging to sT
community. . couls not be empanellesd for want of candidates.

- - Lpmpbanelment of casual labour at s1.Nps. 4, 22, 47.
89, 99, 105, 108, 116, 140, la1, 152, 200, 273, 281 & 344 is
subject to Prqiuction~of,Caste certificate in the pPrescrihes
proforma. from the competent authority.

A
he service register of Sri A.Laxman

Sl.No, 131) ~-» Wwas not produced. His
to verific tion

againstf
-empbanelment ig subject
of Serfice particulars.

In the caSe‘of‘casualjlabour againgt S,Nos. 139,164,
and 355 the date of birth is not availaple, THeir empanelment

-y

13_subject;tq\é}ification of date of Birth.

' - i hd 141r 1491
252 ana 317 there isno entry in their service registers with
regard to their medical fitness. Thejr empanelment ig subject
to medical lexamination. | -

" ——

Abe'exemption has been obtained from the competent
authority in regard to the casual

labour who are overaged/
underaged,

This issues with the'apbroval of competent authority .

0 {}evonmen L

(B. HARANATHRA R2AO) C?L
for ChiEf Aﬂmn‘ofFiCQF/Con/--

SR

Encl: Aé above,
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Sl.
Mo,

46,

470
4B.
49,
50,
51,

52.

54,
55,
56,
57,
5¢.
59,
60,

61,
624
60,
64,
65,
66,
&7,
6€.
69,
70.
1.
72.
75.
74,
75,
76.
77.
78.
79.

El.
e2,
8.
£4,
£5.
£6,
g7.
£E.
89,

lgla'ne (s/5 Shrt)

ErraguntlaThimmaiah
Abd¢l Bhasha

Bukkapuram Magablhiushanam
Y, Balamaddil-ti
Giddaiah Madsilati

M, Ramuduv

Bukkapuram Somanna
Erraguntla Ranudu

8ingi Venkataramana
Sutupalli 3ubhanna
Jaladurgam Madanna
Mukkasi Pullalah
M.N.Ratnan

Bandlla Maddilstd
Yexraguntla Lazer

Yerragwntla Pullaiah
Gutipalli Balanna -
D. CH.Maddaian

Edlga Venkataiah
Eddula Vijaya Rao
Manne Sikamani

SK. XIsmail
Dorapalll Sunkanna
SK., Husgsain Saheb
B,Esaiah
DeHussaln

G,Chakali Lasmanna
Kandi Doraswamy =~

© G,S81iva. Reddy

V, Rgmudu
Golla Gorantla.
MLK. Venkatzswarluy
P,Balaraj
v, Laxmaiah
SK., Mahaboob Rasha
Nagervalli
Kothanalli Vankataiah
M,Ezsprathaoamai ih
Namulaguntla L]ﬂﬁd‘ﬁl
Purushothanm

¥X. Bashaer
Talarli Sunkanna
53lla HMaddilati
B. Rangagwamy
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Office of the asst,Enyinecr
Nandyal, dt.11.5.19g7. -

SOUTH CENTRAL R ILWAY,
No, 12. .
QFFICE ORDER No, 17/g7.

The following APSMonthly rated Khalasis are trancferres and
posted to work under the following PiIs, IOWs & J5K noted :
adaingt each., The order shculd be effectad from 21,5487 cortain,

bfcl) Mane { $/Shri) LTI No.

1. himmaiah 1 )

2, alla Pedda Maddilati 2 )

Je alvala Thimmaiah 3 ;

4, diga Madanna 4 U
5. 3alla Laxmanna 5 ) PAALP)
6.  &kumalla Jayanna 6 )

7. M.Satyamaiah | 7 )

8. - Yarragwuntla MNadipi Iyyanna 9 - )-

9.  Konapalli Maddailah 10 )

10. Konnapuram Maddaiah 11 )

11, Abel Jgyaraj 12 - (

12, Kaleel ahemed 15 (

15, E,Prasadg 14 (

14, E.Venkateswarly - 15 (

- 15, Boya Thimmanpa 16 { |
16, Garlapati Maddalan 17 ( |
17. P.Naganna 1€ ( |
18. aAnjanaizh 19 (

19, Manne Danam 20 (

20, P,Devavaram 21 (

21.. SK,Mahabock 3asha .22 (

22, Manne Doraswamy 20 (

23, H,Sreemannarayana 24 { paz oL (3)

24, Y,Venkatanaravana 25 (

25, N.Eswaraiah 26 (

26, Md,Dasthagiri 2¢ ( -

27, Muddaram Lamanna 29 (

2g. Kocheruvu Peddaiah X (

29, Arjaneyulu ‘ 21 (

20, SK,Ismail e (

J1. Mullagurthi Sunkanna e, (

2. D,Sudarsanan - ©o a4 (

25, Gudese Chennamaddi s (

24. V,Subbaravudu P26 (

45, S.Maddaiah L7 {

26+, Golla Eswaraiah - g (

27. Pasupula Esaiah s {

J8. B.arjaneyulu .40 {

X, Garlapati Maddaiah 41 (

40, M,Iyyanna - 42 (

4l1. Bukkapram golla MNavaana 45 (

42. Devasahayam T 44 {

43, aachikatla Yasama 45 {

44, Vattvalla Maddileti C46 (

45. MLX. Moulali 47 | .

Contd, vova2,,

g & " DPO‘GT

Hot
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s1, Name {3/Shri)

No, L

136, P.Baluru

137, Y.Thirupalu
~138, N.,Subbarayudu
139. G.Prasad,

140, Pedda Kistaiza

141 Alla Maddileui
142, Manne Sundaram
143, Anggdati Sar.jamna,
144, Mokfsi Venkataramudu
14:. Yerukalapati Maddiah
146, ¥.,Ranga Reddy
147, MLK?. Mahaboob:
148, TalLka Jeevaratham
149, Taluka Maddaizh
15¢, X.Maddaiah

1510 V.Thimaiah

152, T,Naganna,

153, Jahangeer Bhasha
154, P.Santenna

155, P.CH.,Venkataiah
156, KeIsrail

157, J.Ananda Rao

158, J.Bhaskar Rao
159, Ramerayulu

160, CH ., David

i6l, CH.vijayasekar
le2, SX.Chinnavali
163, Sk,Mahabook Basha
154, D,Bala Venkata
165, D,Balaguram

166. PoJOSeph-

le7. Gora Elisha,

18, Noolu Subberayudu
169, P.Dibba Reddy
170, Pedda pandu

171, MeZermaiah

172, p.Maddileti

173, K,Rangaswamy

174, Boya Chennaizh
175, M,Narasimhulu

176, A, Pamuleti

LI Jo.

W eeepes.  pym—

wr CSRY RO D w - - T

Lt
1.3
18?

)
)
)
)
)
)
)
)
)
)
)
)
)
)
)
)
)
)
)
)

B I/CIR/CHH,

BT/DSK/IT/ 0L

T

| ducated ¥nhalssi

Working Wi th D3i1/11/
IDL vide Sr DEN/IG/GTL
Lr 1 .OA1,407/5L8 of
21,3.86).
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103,
104,
105,
106,

108,
1035,
llo,
- 111,

112,

113,
114,
11s,
lie,
117,
lis,
119,

120,
121,
122,
123,
124,
125,
126 -
127,
123,
129.
130,
131,
134.
- 133,
134,
135,

Arage~3)

Nla me (3/5hrl)

Golla Subbanna
J.Ramanna
T.Chennaian
Garlapati Thimmaiah
Arava Maddaiah
Zddula Srcerawalu
Babusaheb
Y.Sekhar
Rangaswamy

Golla Maddiletd
Thummalapenta Peddanna
Golle dstaiah

P, Mahammed Khan
Sk.Hussain
3d.Hazeem
PJSubbarayudu
otla Yeub
Ske.Shaikshavali

T, Magaraj, ‘
Manne Zermaizh

S .CI—I .Subborayudu .
MLK, Marasimhuly

. Yerramala Erraiah
+ Thimmaiah

L,Isac,

Yerraguntla Subbaizh
Kothapalli Madanna
Khasimvali
‘(.AgaSLin

Gl.Philips.

u,Isaiah

Iyyabathula Laxinoji Rac

T JMaddiletd ‘
KJVenkata swamy

Midde Thimmanna

Juturu Khasim

H,9ali Subbarayudu

Midde Maddileti &

M.James

Garlcpati Pullaizh

G.Sreenivasulu

S.Samuel

Manne Yesurathnanm

AJVenkataramudu ,

IFY.Bala Subbarayudu

Gopanna

94
95
96
97
98
99
100
101
102
103
104
105
106
107
108
109
110
111
112
113
114
115
116
117
114
120
121
122
123
S 124
125
126
128
129
130
131
132
134,
135
136
137
138
140
141
142
143

Nt Nl Ve Nt S O P N Nl
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PR L/CIR/GID

PAC/CTR/Clid
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Sl, o ' B

No, Name (S/Shri) . Lii,vo.

177, Habi Rasool ’ 188 )
"’1780 P.Bala Venkata . 159 )

179, V.MNarasimhulu 190 )

180. BJ,Arther | o 192 ) D3K/II/HOL,
181, Bale Narasimhulu ' 193 ) :
1382, M,Pandu . : 194 )

183, M.Rafju ; 195 )

184, N,Madar Saheb - 196 )

185, Sk.Mahaboob Vali . 197 - )

16, K,Koki Reddy - | 198 )

187, K.Kesaiah - 199 )

igs, P.,Chennaiah 100 )

189. Sk.Ch,Rasocl Peeran, 201 )

190. Sk.Jeyanulabdin 202 )

191, Sk.masthanvali . - 203 }

183. Yerramala Yellzizh | 116 JoWL.C, case,
192, M,Pandurangaish | 204 Yoo

193, B,Babu Rac : 205 Yy IC/MNDL.
194, M.Ranganna ; 206 )

195 Vv, Devabhushanam : | 207 )

196 Pp,Balasvamy ; 208 )

197 B.Alfred ' - 209 )

Note:- “Items., 8, 27, 55, 71, 119, 127, 133, 139, 16z, 1€3,
166, 168, and 191 lLeft scrvice.

S A/ =X mK N
Asst.Engineer/Nandyal.

c/- Wils/Plains, Ghats, CTR/CDH, CIR/GIL, SU/HEL, USK/IDL
107/NDL, PAL/DONC, WMI/GID. |
c// Sr.DPC/GTL, Sr.DACQ/CrL, Sr, DEN/MG/GTL.

- G/~ Secy,/SCRES/NDL, 3CR MU/INDL,. :

.ﬂ"
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Advocate &
Standing Counsal for Raifways,
& Lalibenagar,

Jemai Qsmania,
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Haadjuartars OFF ice,
Parannnel 8ranch,
Swcunde rab ad,

ND.P(E)407/ba-caaualiambxun/hnug.II! Dated, v «12«149809,
URM/GTL.

50uth§£anhrak Railuay

SUb.-De—nasumlismtian = Filling up of posts
undar AEN/NDL sube-division, '

Hef.=~ DO latter Wy, G/P/4N7/1v/Da-casualisation
- dt.7-12-1989 from Sr.0P0/STL to SP0/ELHY.

| - e
1. (a) The above subject was discussed nn 27-12=189 by
CPO/Admn, with Sr,DPO/GTL ot €. Tho latest position as given
by S£.0PD fa that all the labour ars charged to . the “revanue”
under the puls and the eo called CTH labour existad only in

the past and not et present. It has also bsan Found out that wads

undap PYls, the cpen 1ine including the ex-C TR labour ape
w tking on the "Revenua™ side anly and carried on tha rollg of
the Pula. ‘ .

(b} The objaction of the SCRE Sangh im that they
8rg not uyreesbls to the allogcation of posts at 2:1 batwesn
Upen Line and CTR labour and also for allocating any posts of
I0uWs to CTR labour under. 10us sgparately,’

~_(e) The s.c.n.mundon hava stated ag adviged by
SP.UPO/GTL in his letter citpd sbove that either the Joint
decision taken to allocets tha pasts at 2.1 betwsen Opan Line
2nd the CTR labour should bg fodlowad In tots including the
2llocation of I0U posts to TR inbour or the lsbhour wo Tk ing
undar |the respwctive Pyls should be taken inta the Live
Rejisters and scresn bhero without any separate allocation to
CTR or Opan Lina. e

2, With the backgrsund mentlonad nt para 1 above, all
the labour being charged to the Javenue, the Wexidinanx
decislon to sllocate the posts in somo ratio to Open Lina and
8% CTR 18 not considered syund, As par the normal principles
of scresening, the labour whe is working under the puls should
ba screensd againat the numpber of posts sanctionod and so
also for the lahour in the!casa af [Dus. :

. | .

3. : You may please, therefora, 2rrange to takg action

a8s at para g sbove by canowlling the punelg alrasdy declarad
for 77 lpen Line ClLe uader fEN/NDL sub-division duly following
the procaedure and intimating in advanco the Givisions)
Secrataries of 5.C.R.E,.Sangh 2nd S.C. 00 Undon,

SS({/”‘“”'”'

(oK ISHIA fuRTHY )
for Genaral Manager.

etz
For Sr. DPO/GTE

-
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' OLD PETN. NO.

- CERTIFICATE

Cenfied that no further action is reguired to be taken
and the e is fit for consignment to the Record Room(lecided) -

Dateds - Oﬂv - . .
Counter ned. -—
Court Of%ér/SBctl flcer. Sig nature of the EEallng Asst.

pvim.
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In

the Central gdministrative Tribunal, Hyderabad Bench

Hyderabad
0.A 113/92
pt., 7-6-95
3etween
1) S. Ramaiah

s/o shri Chinna Venkatasubbaiah

' Aged about 35 years

casual labour, Office of the

* permanent-way Inspector, S.C. Rly.

2)

3)

south Central Raillway,
Giddalﬁ;; 9rakasam3Dist:ict {(a.P)

A Balaiah

s/o polaiah,

aged about 35 years

Ccasual labour, office of the
Permanent Way Inspector,
Giddalur, Prakasam District (A.P)

A. Elia, aged about 35 years

' 8/0 Abraham, Casual labour,

4)

5)

office of the permanent way
Inspecteor, S.C. Railway, ¢iddalur,
pPrakasam District, A.P. = N
P. Kondaiah,

aged about 35 years,

Casual Labour, S.C. Rly,
office of the Permanent way

‘Inspector, Giddalur,

Ptgkgém_District.f(A.P).

aged about 32 years
s/o B. Nagaiah,

' casual ‘labour, S.C. Rly.
office of the Permanent -way

6)

7

8)

Inspector, Giddalur,
Prakasam District (A.P).

P. Naga iah,

aged about 36 years

8/o0 P. Nagaiah

Casual labour, 8.C Rly,
office of the permanent way
Inspector, Giddalur,
pPrakasam District, (A.P).

P. Chinna pevaiah,
Aged about 32 years,
s/0 P. PeddaVenkataiah,

“. Casual Labour, office of
"the Permanent way Inspector

s.C Rly, Giddalur,
Prakasam District (A.P)

P. Aseervadam aged about 35 years,
s/o P. Issac, Casual labour
office of the Permanent way
Inspector, S.C. Rly, Giddalur,
Prakasam District, (A.P) '

"/’oocoz
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10.

11.

12,

13.

S

s

*AND
1)

2)

3)

¥

- 2 -

Ch. Venkoli

aged about 35 years

S8/0 Ch. Venkoji,

Casual labour, Office of
the Permanent way Inspector,
Giddalur, S.C Rly, Giddalur,
Prakasam District, (A.P)w

K. Prakasam, aged about 32 years,

8/0 K. John, Casual Labour,

Office of the Permanent Way Inspector,
5.C Railway, Giddalur,

Prakasam District (A.P).

Ch. Srinivasulu, Aged about 33 years,
s/o Venkata, Casual labour,

office of the Permanent Way Inspector,
S.C Rallway, Giddalur,

Prakasam District.

P. Israil, aged about 38 years
s/o P. Musalaiah, Casudl Labour,
office of the Permanent way
Inspector, S.C Rly,

Giddalur, Prakasam district (A.P)

L. Prabhudass, aged about 40 years

8/0 L. 1ssac,

Casual Labour, office of the

Permanent Way Insp:cter,

Giddalur Prakasam District (A.P) sarsse APPLICANTS

Union of India, represented

by the General Manager, -

South Central Railway,

Rail Nilayam, Secunderabad {(A.P)

The. Chief Administrative
officer (Construction),
Seuth Central Railway,
secunderabad (A.P)

The Senior Divisional
Personnel oOfficer, '

South Central Railway,
Guntakal, Anantapur District (A.P)

+«++ Respondents

Counsel for the applicants : shri'f. Lakshminarayana

Counsel for the Respondents: Shri N.R. Devaraj

Coram

Hon'ble shri VvV, Neeladri Rao, Vice-Chailrman

Hon'ble‘Shri A.B. Gorthi, Member (Admn.)
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OB 113/92

Y} AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,
' VICE-CHAIRMAN X

JUDGEMEWNT

No one 1s present for the applicantd -
The razcord is perused. Shri N.R. Devaraj, .
learned sr. Standing counsel was present.
2. These 13 applicants‘were engaéed 3s
casual labourers on A.P scales of paytin? the
Engineering Department (Open line) in the senicrity
unit of Permanent Way Inspector, Giddalur in |
Guntakzl division.
3. 18 Project Construction Casuval 1abourers
of Guntakal division who are r=ferred to as
agzinst sl. Nos. 159, 206, 215 to 230 and 232
of R3's order dated 26-11-91 were absorbed a%ﬁ}
raqular gangmen/Khalasis inlthé seniority unit

of Permanent Way Inspector, Giddalur. This 0A

was filed praying for declaration that the action
of the Respondents in posting these above referred
18 project Construction Casual labourers as regular
gangmén/Khalasis in giddelur section is unreascnable,
illegal, arbitrary and violstive of articles 14 & 16
of the Constitution of Indis and for a further
direction to the Resovondents to consider the
applicants for absorpticn against the existing
vacancies in their parent senidEngjunit of
it

Gidsalur (Fection.d
3. Tt is stated for the Respondents that
from 10—11-8% 1/3rd vacancies arising in Class.IV
Jin the open line have to be set apart for absorﬁtio

working
of the casuzal labourerséin the construction orga-

nisation which are in the territorial jurisdiction

of the concerned division. Further case of the

Y S



applicant 1s that on assessmen£ it hss become neces-
-sary to set apart 18 vacancies in Class.IV in
Giddalur section for absorption of casual lébéurers
working in the construction or@%ﬁﬁéation and in pur-
suance of the panel sent by R2 during August, 1991,
the casual lsbourers as per the said. pansl were
absorbad in the 18 vacancies set apart for absorption
of the casual labourers in the constru&tion organiéa-

hoprt™
tion. The applicanthihas; not filed any rejoinder

=

to challenge the pleas of the above Respondenté

which are referr=d to inltheir reply statement. .

4. Hence it cannot be stated that from 10-11-83,.
the casual labourers in the open line are entitled
for 2/3rd vacancies in Class IV cadre while Casual
labourers in the Construction Projects within the
jurisdiqtion of the relevant division have to be
absorbed in the 1/3rd vacancies in the Class IV

Grade arising in the division., Thése applicants

who are engaged as casual lsbourers in the open

line have to be considered for the_2/3rd vacancies

in the Class IV Grade ahd they cannot claim absorp-
tion in the 1/3rd quota of vacancies set apart for
casual labourers in the Construction organisation.

As the 18 casual labourers referred to in the relief
portion of the 0A are only from constructicon organisa-
»tion/anézthat they were absorbed in the vacancies

. ‘ o

set apart for therrLL the applicants have no locus
standi to challenge the absorption ovgposting of the
casual labourers referred to at sl. Nos. 159;206,‘

215 to 230 and 232 in the impugned order dated

26-11-91 (vide annexure II).

.\1/ | S SR
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5, There is no need to refer to the other
pleadings for the applicants in the 0a as they
have no bearing for consideration in ragsrd to
Pl N . Ce s
the reli%f df%lmed in this 0A 2nd hence it is
T e’
not necessary to discuss about the same for
consideration of this O0A.

6, In the result, the OA merits no consideraticn
accordingly '
and/it is dismissed./

S A e
— (A.B., GOREHI) (V. NEELADRI RAD)

\\ Member (Admn.) c Vice-Chairman

: 477
Dated the 7th June, 1995 ' Jf‘#’

Open court cdictation -
. ,§bﬂ%g;;@%ﬂ

Deputy Registrar {J)CC

N3
T

To

1. The General Manager, Union of India,
S.C.Rly, Railnilayam, Secunderabad A.P.

2. The Chief Administrative Officer (Construction)
S.C.Rly, Secunderabad. A.Pe

3. The senior Divisional Personnel Officer,
5.C.Rly, Guntakal, Anantapur Dist.A.P.
4, One copy to MrrigLakshminarayana, Advbcate, CAT .Hyd .
5. One copy to Mr.N.,R.Devraj, SC for Rlys, CAT.Hyd.
6. One copy to Library, CAT.Hyd.
7. One spare épr1

-pvim




THPED BY CHECKED BY - -
COMPARED BY " APPROVED BY

IN THE CENIRAL ADMINISTRATIVE ’I‘RIBUNAL
HYDERABAD BENCH AT HYDERABAD,
. \.‘___-'_.'____,__—ﬂ—|l .

THE HON'BLE MR.,JUSTICE V.NEELADRI RAOV‘

VICE CHAIRMAN
. —
o A 8 Guov My
-~ THE HON' BLE MR, mmmw:(m(mm)

. DATED -—-—:)-l—&-'-- 1995,

GRBER /JUDGME NT ¢

M. A./R.AL/CL.ALNO.

. 3
in .

\\E)C\L

s ' . TA.No. = . (WP, )

OA.No,

Admitted and Interlm directions
issued

Allowed

Disposed\of with directions.
: Dismissed.
—~—- ". ' . . —— '
Dismissed withdrawn
]jismissed for default

, , /-
. Ordered/Rejkcted, , éﬁ;%ﬁﬁé;p4{)
. o W k({'

L]

No.order as to costs.:

o | R | . - por .s;_m'",'mmd
| o . {c'ontra‘:éEms"; ATCH
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HYDERABAD BENCH.




